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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHTI

0.A. No. 2460/89
T.A. No. 199

DATE OF DECISION 22.08,1990,
Shri Girish Pal & Others

XRetitionepxAppl icant s

Shri Jog Singh Advocate for the Retitioner@)Anplicant s

. Versus
Union of India through the
Camus Daokt  ~f £iyi1 g .onoliooRESpondent
of Ciyil 5l i
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Shri P,H, Ramchandani Advocate for the Respbndent(s)

The Hon’ble Mr. Pe Ko Kar tha, Vice~Chairman (Jud l.:) )

The Hon’ble Mr. 9.Ks Chakravorty,Administrative Member,
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Whether Reporters of local papers may be allowed to see the Judgement ? ?@
To be referred to the Reporter or not ? j\sp S

Whether their Lordships wish to see the fair copy of the Judgement ? /
Whether it needs to be circulated to other Benches of the Tribunal ?

{Judgement of the Bench delivered by Hon'ble
Mr, P.K, Kartha, Yice Chairman)

The nine applicants before us are Group 'D?
employees working in the Department of Civil Supplies
for the last 4=6 yaafs. Their names were sponsored through
the Employment Exchange at the tima of initial engagement.
Their grievance is that they havs not been regulariced in
Group 'D' category., The representztions made by them have
not received favoursble response, Some of them have by nou
bécome over-aged'For sasgking emplaoymsnt elsevhere in Govt,
service, -They have, tharefore, orayed that they be
reqularised from the date of their initial aopointment to

Group 'D°' posts with zll conseruential henefits,
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2. . The regspondents have stated in their ﬁounter-
affidavit that they have takeﬁ a‘policy decisicn not to
engage Lasual Lgbourers‘any more,land that persons junior
to the applicant haﬁe not been retained in servics, Thay
-hava further stated that out of the nine applicants, three
(8/Shri Amar Singh, Bhag Chand éingh and Rakam Singh) were
disengaged on 8,12,1989, uhile‘tuq othars (S/Shri Harak
Singh and Shambhu Rauat) were disengagged on 6,12,1989,
The present application was filed on 11,12,1989, On the

same day, this Tribunal passsd an interim order directing

that the status gquo as regards the continuance of the

‘. | applipants in the posts of Casuél Labburers shall be
maintained, The said interim order,HaS'been continued
thereaf ter, _
3, Ue have carefully éone through the recerds of the

case and have heard the learned counsel for both the

Civil Supplies (QA—ZSDG/BQ - Shri Raj Kamal & Others Vs, |
® Union of India) this Tribunal has considsred all the
aspects of the engagemeht of Casual Labourers by the
Union of India in its judgement dated 16,2,1950, to which \
both of us afe parties, Following the ratio in Raj Kamal's
case, the present application is disposed of with the
following ofders and directicnsi-’
(i) The réspondents are directed to consider the
suitapility of ﬁhe applicants for appointment
in regular vacancies in the post of Group 'D!

arising in the Ministry of Food & Civil

N

parties, In a similar case concerning the Department of '

Sunplies and its offices at Delhi, In'cgse,
no vacancies axist in the Ministry of Food &

Civil Supolies and its offices, the apolicants
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should be adjusted against the vacancies

of Group 'DY staff in other ministries/
departmants/attached/subordinate offices -
for appointment in accordance with a schems
to be preparad by the respondents,as mentioned
in para, 21 of this Tribunal!s judgement in
Raj Kamal's case,

(ii) The respondents arg directed not to in@uct
fresh recruits as Casual Labourers through
Employment Exchange or otherwise, overlooking
the preferential claim of the apnlicants,

(iii) The emoluments to be given to the anplicants
till their regularisation should be strictly
in accordance with the orders and instructions
issued by the Departmsnt of Pesrsennel & Training,
After their regularisation, they shall be paid
the same pay and‘allouapces as reguiar employees
belonging to the Group 'D* category,

(iv) The interim order passed on 51.12.1989 and
continued thereafter, directing the respondents

that the status guo as regards the continuance

-

of the nine applicants as Casual Labourers. he
maintained, 1s made absolute,

The parties will bsar their oun costs,
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(D. K. Chakravorty) (P.K.. Kar tha)
Administrative Mamber Vice-Chairman{3Judl,)
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